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IN THE CENTRAL ADMINISIRATIVE TRIBUNAL,JAIPUR BENCH,JAIPUR.
* % K

Date f Deczision: 17.2.2002
CP 29/2302 (0A 377,/2001)

“Badan 3ingh s/> Shri Kishan Lal r‘> Himmatpur, Post Chikasana, District

-

Bharatpur, last employed as D2 Ganjman, W/Rly, Kota Division.
.+« Applicant/Petitioner
Versus
Shri Pravesn rumar Chaudnary, Sr.Divisional Bnjineer, W/Rly, Kota
Division.
\ . .. Respondent
CORAM:
HON'BLE MR.M.L.CHAUHAN, JUDICIAL MEMBER
HON'BLE MR.A.K.BHANDARL, ACMINISTRATIVE MEMBER
For the Applicant/Petitioner ‘ ese Mr.Shiv Kumar
For the Respondent ee. Mr.3.3.Hasan

ORDER  (ORAL)

The applicant/petitioner has filed this CP for allejed violation of
the order dated 17.5.2002, passed in QA 277/2001.

2. while dispysiny of the DA, this Tribunal in operative portion had
observed as under :

"Keeping in view the facts and ciroumstances and discussions in
pracading parajraphs, the order daced 3.2.2001 passed Ly the
Disciplinary Authority and the report of the Inmiry Officer are
Juashed. The applicant shall be entitled to all consejuential
benafits as per rules. The second portion of the charjes relating to
unauthorised absence in 1996 and 1297 and for being habitually
absent unauthorisedly is also cuasned. However, the Disciplinary
Authority shall pe at liberty to pracead agjainst the applicant from
tne staje after the issue of the charge-sheet and <onduct the
imquiry for the first portion of the <charge of remaining
continuously absent unanthorisedly from 2.3.93 without prior
informacion and thereafter issue appropriate order as per rules.
Let this order be complied within three months from the Jdate of its
receipt. No order as to costs.”

3. The contention of the learned counsel for the applicant’/petitioner
is that the department has wronjly treated the period, whicn is urder

inquiry, as dies-non as the inguiry is going on and no such order could

have been passed till conclusion of the injuiry. He also submits that che
applicant is also entitled for consejquential benefits for the period which
is under inguiry.

4. The respondents have filed reply. In the reply it has been stated

74



"o

-2 -

that the order in Juestion has been complied with and in compliance they
have issued order dated 11.6.2003 (Ann.R/2).

5. without going into the merit of the case, we are .of the view that
there is no violation of the order in question. It is also made clear
that we have not expressed any opinion on the merit of che order passed by
the respondents (Ann.R/2). Needless t> add that it will be open for the
applicant/petiticner to challenje the 3aid order (Ann.R/2) by way of
sSeparate OA. With thes2 observations, the CP stands dismissed. Notice

‘

issued is dischargead.
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